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El 

Date of DrIer : 20.11.1998 

Present ; 	Hen'Ile P1r.kjstice 5.N.Plaliick, Vice—cttiairman. 

Hon'le 11r.B.P.Singht Alministrative tnlemer. 

SJtJTH EASTERN RAILwAY 

Vs. 

PRANAB KUI9AR DUTTPi 
U 

For the S.E.Railway 	11rs.8.R2y, ceunsel. - 

for the .riginal applicant/ ; (t.B.C.Sinha, counsel. 
responlent. 

ORDER 

S.N.Ilallick, V.C. 

In this M.A. the responlent—applicant have prayel for 

further extensien of time in the matter of âernpliance of the 

crIer latel 3.6.18 passel in 0.A.1478 of 196. 

After hearing Weth the parties, we give two months time 

more from this lay to comply with the said orler without fail. 

Let it be recorlel that no further time will e grantel f'or 

the purpose. 

M.A.474 of 1998 stan6sIisposel of accorlingly. No arler 

is male as to costs. 

(8.P.Singh) 	 (S.NYIlilllck) 
Alministrative. 1ner 	 Vice— Cha ir man 

r. s. 


